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BEFORE THE NATIONAL GREEN TRIBUNAL, @

PRINCIPAL BENCH, NEW DELHI

M-A No. 133|202y TN
(Original Application No. 584 of 2022)

IN THE MATTER OF:

Durga Prasad Yadav & Ors. ..... Applicant
Versus

State of Uttar Pradesh & Ors. ‘ ~ «ese. Respondents

COMPLIANCE REPORT FILED BY THE RESPONDENT
NO.S /PROJECT PROPONENT ie. M/S AMRIT
BOTTLERS PVT. LTD. TO THE DIRECTIONS ISSUED BY
THIS HON’BLE TRIBUNAL, VIDE ITS JUDGMENT
DATED 22.12.2023 AND ORDER DATED 17.12.2024

MOST RESPECTFULLY SHEWETH:

i. That this Honl’ble Tribunal has disposg:d off the captioned
Origihal Application being O.A. No. 584 of 2022 tilled as
“Durga Prasad Yadav & Ors. Vs. State of Uttar Pradesh &
Ors.” vide its Judgement dated 22.12.2023.

2. That this Hon’ble Tribunél, vide its Judgement dated
22.12.2023, was.pleased to note that the Respondent No.5 is
a compliant unit and is operating its unit with all the
necessary permissions, licenses, Consent to Operaté and/or
No Objection Certificates (NOCs). That this Hon’ble
Tribunal, vide its Judgement dated 22.12.2023, was pleased
to further note that the Respondent No.5 is duly following all
the directions /guidelines issued time & again by the statutory
autﬁorities and is following all the law which are necessary
to operate the industry. That the relevant para of the said
Judgement dated 22.12.2023 passed by this Hon’ble Tribunal
is incorporated herein below for the ready reference of this

Hon’ble Tribunal:
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“37. It is evident from the reports filed by the Joint
Committee constituted by this Tribunal and reply filed by the
respondent no. 5 that M/s Amrit Bottlers Pvt Ltd. is a
compliant unit which is operating with all the necessary
permissions, licenses, Consent to Operate and/or No
Objection Certificates (NOCs) and has installed requisite air
and water pollution control equipment/systems and analysis
reports of the samples taken show that the same are within
prescribed limits and the respondent no.5 is following the
directions /guidelines issued by the concerned authorities.
The problem of water logging due to discharge from M/s
Amrit Bottlers Pvt. Ltd. will be resolved with construction of
the drain regarding which appropriate action is being taken

by the respondents no. 1, 2 and 4.”

That, however, this Hon’ble Tribunal, vide its said
Judgement dated 22.12.2023, has issued certain directions
which are contained in Para No.38 to Para No.44 of the said
Judgement dated 22.12.2023 passed by this Hon’ble
Tribunal. That this this Hon’ble Tribunal, vide its said
Judgement dated 22.12.2023, has further directed to file an
Action Taken Report with respect to the aforesaid direction

issued by this Hon’ble Tribunal within three months.

That in compliance with the directions issued by this Hon’ble
Tribunal, vide its said Judgement dated 22.12.2023, the
Respondent No.5 has filed an Action Taken Report on
21.03.2024. That the Respondent No.5 carve leave &
indulgence of this Hon’ble Tribunal that the contents of the
aforesaid Action Taken Report filed by the Respondent No.5
on 21.03.2024 may be read as part & parcel of this present

@
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Compliance Report and the same are not repeated herein for

the sake of brevity.

That, moreover, the Respondent No.3 i.e. UPPCB has also
ﬁled its Compliance Report on 21.03.2025 before this
Hon’ble Tribunal, which is available on the web-site of this
Hon’ble Tribunal. That a perusal of the aforesaid Compliance
Report dated 21.03.2025 filed by the Respondent No.3 i.e.
UPPCB shows the below-mentioned facts:

That the Regional Officers of UPPCB and Uttar Pradesh
Ground Water Department has jointly inspected the Rain
Water Harvesting projects installed by the Respondent No.5
at 25 locations on 22.02.2024, 27.02.2024 and 28.02.2024.
That during the inspection, all the aforesaid Rain Water
Harvesting projects have been completed and total 525362.8
Cubic Meter water was recharged through the aforesaid 25
Rain Water Harvesting projects installed by the Respondent
No.5, which is approximately 150% of the total extraction of
the ground water by the Respondent No.5 for its industrial
use. That, therefore, the claim of respondent no. 5 for
harvesting of rain water more than 150 % in ratio to
extraction of ground water has been duly verified.

That the Regional Officers of UPPCB and Divisional Forest
Officer, Ayodhya has jointly inspected the afforestation and
Miyawaki Forest developed by the Respondent No.5 and has
been reported by the Forest Department, Ayodhya vide Letter
dated 19.03.2024, which is annexed along-with the said
Compliance Report dated 21.03.2025 filed by the
Respondent No.3 i.e. UPPCB. That Forest Department,
Ayodhya, vide Letter dated 19.03.2024, has duly verified the
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claimed afforestation and Miyawaki Forest developed by the
Respondent No.5.

DIRECTION-WISE COMPLIANCE REPORT: That this

Hon’ble Tribunal has issued certain directions which are contained
in Para No.38 to Para No.44 of the said Judgement dated
22.12.2023 and which are also reiterated in Para No.2 of the Order
dated 17.12.2024 passed by this Hon’ble Tribunal. That the

direction-wise compliance report is as under:

6.

Direction for installation of Nano — filtration Unit: That

this Hon’ble Tribunal, vide Para 38 of its said Judgement
dated 22.12.2023, has directed the Respondent No.5 to ensure
that the nano-filtration unit of capacity 300 KLD is installed
and commissioned up-to 28.02.2024 and to submit a report
regarding the operationalization of the same. That in
compliance of above direction, it is submitted that the tertiary
system, comprising of Ultrafiltration and Reverse Osmosis in
the existing effluent treatment plant of the Respondent No.5
was commissioned on 27.02.2024. That the Ultrafiltration
feed pump is of 40 m?* per hour capacity and the final
permeate water is 20 m® per hour in accordance with the
aforesaid directions of Hon'ble Tribunal. That the final
permeate from newly installed tertiary treatment plant is
recycled in the process operations like Cooling tower, Boiler
etc. That the tertiary treatment plant has been installed,
commissioned and treated effluent from tertiary unit is being
partially recycled back into the process. That the quality of
Reverse Osmosis Permeate is complying with the norms
prescribed under IS 10500:2012. That the quality of Effluent
Treatment Plant outlet is complying with the standards
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prescribed under Environment Protection Act 1986. Copy of
the Commissioning Report dated 27.02.2024 is annexed as
Annexure: A. Layout plan and flow chart of the Tertiary

System installed by the Respondent No.5 is annexed as
Annexure: B. Photographs of Ultrafiltration and Reverse

Osmosis plant installed by the Respondent No.5 are
collectively annexed as Annexure: C (Colly). Copy of Test
Reports of ETP RO Permeate Water dated 18.04.2024,
26.08.2024 and 20.11.2024 are collectively annexed as
Annexure: D (Colly).

Direction for verification of Rain Water Harvesting

Projects installed by the Respondent No.5: That this

Hon’ble Tribunal, vide Para 39 of its said Judgement dated
22.12.2023, has directed the Respondent No.3 i.e. UPPCB
and the Uttar Pradesh Ground Water Department to inspect
the Rain Water Harvesting Projects installed by the
Respondent No.5. That the Regional Officers of UPPCB and
Uttar Pradesh Ground Wéter Department has jointly
inspected the Rain Water Harvesting projects installed by the
Respondent No.5 at 25 locations on 22.02.2024, 27.02.2024
and 28.02.2024. That during the inspection, all the aforesaid
Rain Water Harvesting projects have been completed and
total 525362.8 Cubic Meter water was recharged through the
aforesaid 25 Rain Water Harvesting projects installed by the
Respondent No.5, which is approximately 150% of the total
extraction of the ground water by the Respondent No.5 for its
industrial use. That, therefore, the claim of Respondent no. 5
for harvesting of rain water more than 150 % in ratio to

extraction of ground water has been duly verified and a
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Compliance Report has been already filed by the UPPCB on
21.03.2024 before this Hon’ble Tribunal.

Direction for verification of the Plantation done by the

- Respondent No.5: That this Hon’ble Tribunal, vide Para 40

(a)

of its said Judgement dated 22.12.2023, has directed the
Respondent No.3 i.e. UPPCB and the Divisional Forest
Officer, Ayodhya to verify the plantation done by the
Respondent No.5. That the Regional Officers of UPPCB and
Divisional Forest Officer, Ayodhya has jointly inspected the
afforestation and Miyawaki Forest developed by the
Respondeni No.5 and has been reported by the Forest
Department, Ayodhya vide Letter dated 19.03.2024, which is
annexed along-with the said Compliance Report dated
21.03.2025 filed by the Respondent No.3 i.e. UPPCB. That
Forest Department, Ayodhya, vide Letter dated 19.03.2024,
has duly verified the claimed afforestation and Miyawaki

Forest developed by the Respondent No.5.

Direction to carry out plantation activities in areas in the

vicinity of the unit of the Respondent No.5 and

surrounding nearby areas: That this Hon’ble Tribunal, vide

Para 42 of its said Judgement dated 22.12.2023, has directed

the Respondent No.5 to carry out plantation activities in areas
in the vicinity of the unit of the Respondent No.5 and
surrounding nearby areas. In this regard, this Hon’ble
Tribunal may kindly take note of the below-mentioned
submissions:

That the Respondent No.5, vide its Letter dated 05.03.2024,
requested the Divisional Forest Officer, Ayodhya to guide the
Respondent No.5 with respect to availability of additional
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land in the areas surrounding the unit of the Respondent No.5
for carrying out plantation activities. Copy of the Letter dated
05.03.2024 sent by the Respondent No.5 to the Divisional
Forest Officer, Ayodhya is annexed as Annexure: E.

That the Divisional Forest Officer, Ayodhya, vide letter dated

29.06.2024 informed that the plantation activity can be
carried out by Respondent No.5 on Gram Vikas Sansthan
land at Dabhasemar. That the said identified land at
Dabhasemar is in the nearby vicinity of the umit of
Respondent No.5, which was selected for plantation activity
by Respondent No.5. Copy of the Letter dated 29.06.2024
sent by the Divisional Forest Officer, Ayodhya along-with
English Translated Copy is annexed as Annexure: F.

That thereafter, the Respondent No.5 undertook plantation in
areas in the vicinity of the unit of the Respondent No.5 and
surrounding nearby areas during financial year 2024-25 and
planted 8,000 plants on land identified by Divisional Forest
Officer, Ayodhya at Dabhasemar, Ayodhya. Photographs of
the plantation done by the Respondent No.5 at Dabhasemar,
Ayodhya are collectively annexed as Annexure: G (Colly).
That apart from the above, the Respondent No.5 undertook
plantation activity on Eight (8) acres of land at Gosainganj
during financial year 2021-22, 2022-23 & 2023-24 and the
details of the said plantation was filed before this Hon’ble
Tribunal in the aforesaid Action Taken Report filed on
21.03.2024 by Respondent No. 5, which may be read as part
& parcel of this present Compliance Report and the same are
not repeated herein for the sake of brevity.

That since land was still available for plantation at

Gosainganj, the Respondent No. 5 undertook more plantation
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at Gosainganj during financial year 2024-25. That during the
financial year 2024-25, the Respondent No. 5 planted 20800
plants and developed Miyawaki type forest covering an area
of 500 square metre with 2115 plants. Photographs of the
plantation done by the Respondent No.5 at Gosainganj are

collectively annexed as Annexure: H (Colly). Copy of a

Report on “Miyawaki Forest” developed by the Respondent
No.5 at Gosainganj executed and prepared by Envirosustain
Consultants Services, Faizabad Road, Lucknow is annexed as

Annexure — I. Copy of the Tax Invoice dated 03.10.2024 is

annexed as Annexure: J.

That, therefore, it is humbly submitted that Respondent No.
5 has ensured compliance of directions of this Hon’ble
Tribunal and undertook plaﬁtation in areas in the vicinity of
the unit of the Respondent No.5 and surrounding nearby areas
at Dabhasemar, Ayodhya in coordination with Divisional

Forest Officer, Ayodhya.

Directions to carry out CSR activities: That this Hon’ble
Tribunal, vide Para 44 of its said Judgement & Order dated
22.12.2023, has directed the Respondent No.5 to carry out

CSR activities in consultation with District Environment
Committee headed by the District Magistrate, Ayodhya and
the Divisional Forest Officer, Ayodhya and in view of the
requirements of the residents of the area surrounding the
project. That the Respondent No. 5, in its earlier Action taken
report filed on 21.03.2024, has submitted the details of CSR
Activities along-with the copies of related documents and
cost component, for financial year 2021-22, 2022-23 and
2023-24. That the contents of the aforesaid Action Taken
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Report filed by the Respondent No.5 on 21.03.2024 may be
read as part & parcel of this present Compliance Report and
the same are not repeated herein for the sake of brevity. That
the activity wise details of the CSR Activities for year 2024 -
25 are presented herein-below for the perusal of this Hon'ble
Tribunal:

Health:

“Eve Cataract_Testing” campaign: That a free “Eye

Cataract Testing” campaign for truck drivers and community
was organized on 14.12.2024 within the campus of the
Respondent No.5. That the objective of the program was to
provide Eye Care, eliminate Cataract problem and prescribe
glasses for refractive errors for the people living in the
villages in the vicinity of unit and surrounding nearby areas
and the truck drivers. That a total of 141 beneficiaries
attended the camp organized by the Respondent No.5 with
the help of Ayodhya Eye Hospital. That a total amount of
Rs.7,960/- (Rupees Seven Thousand Nine Hundred and Sixty
only) was spent by the Respondent No.5 on the said “Eye
Cataract Testing” campaign. Photographs of the “Eye
Cataract Testing” campaign organized by the Respondent
No.5 along-with Newspaper reports are collectively annexed

as Annexure: K (Colly). Copy of the Invoices of Rs.7,960/-

(Rupees Seven Thousand Nine Hundred and Sixty only)
spent by the Respondent No.5 on the said “Eye Cataract
Testing” campaign are collectively annexed as Annexure: L
(Colly).

Health Camp: That a free health camp was organized on
18.01.2025 at Block campus-Masaudha with the aim of

providing essential healthcare services to the community.
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That the health camp offered free health screenings, diagnosis
and treatment in addition to awareness about the importance
of preventive healthcare and regular check-ups. That the
health camp was attended by expert medical professionals
like Gynecologist, Orthopedic Specialist. That a total of 64
registered patients got benefitted in the free health camp. That
a total amount of Rs.24,475/- (Rupees Twenty-Four
Thousand Four Hundred and Seventy-Five only) was spent
by the Respondent No.5 on the said “Health Camp’.
Photographs of the health camp organized by the Respondent

No.5 are collectively annexed as Annexure: M (Colly).

Receipt of the payment made by the Respondent No.5 w.r.t.
the said “Health Camp” are collectively annexed as

Annexure: N (Colly).

Education: That under the CSR activities for the year 2024-
25, Respondent No. 5 identified 22 educational institutions,
in the nearby vicinity of its unit, in Masaudha Block, for the
development of Smart Classes. That out of identified 22
educational institutions, 03 are Composite Schools at
Abanpur Saroha, Para Kail, Pipri, 17 are Primary Schools at
Antpur, Babhangawan, Bargadhia, Barwa, Chanpur Kail,
Chaudhary ka Purwa, Gopalpur, Jeevpur, Madhupur,
Naipura, Pure Hussain Khan, Raipur, Raithua,
Shamsuddinpur, Usru Amauna, Bhadarsa, Manjhakala and
02 are Upper Primary Schools at Biharipur and Daulatpur.
That all the identified 22 educational institutions have been
provided with PVC Trolley, Inverter Battery, Inverter, Smart
TV for establishment and functioning of Smart Classes. That

the total cost incurred by the Respondent No. 5 on Education
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activity under CSR in 2024-25 has been Rs.19,14,023/-
(Rupees Nineteen Lakh Fourteen Thousand and Twenty
Three Only). Photographs of the Smart Classes established at

the educational institutions by the Respondent No.5 are

collectively annexed as Annexure: O (Colly). Copy of the

Invoices w.rt the said Smart Classes established at the
educational institutions by the Respondent No.5 are

collectively annexed as Annexure: P (Colly).

Skill Development:
Skill Development Programme (Hunar 2); That a Skill

Development Programme (Hunar 2) has been implemented
by Shanti Development Foundation in collaboration with M/s
Amrit Bottlers Private Limited in five (05) Gram Panchayats
namely Dabhasemar, Bihari, Tonia, Subedar ka Purwa,
Ashrafpur in Block Masaudha, which are in nearby vicinity
of the unit of Respondent No. 5. That sixty-nine (69) women
were identified under Skill Development Programme (Hunar
2) for capacity building through Skill Development,
Entrepreneurial Skills and Technical Proficiency. That the
objective of the programme was to impart value-based Skill
Development among women for employability, job
enhancement, personality development, linkage with
Government schemes etc. That the programme also involved
educational tours for the trainees. That the Skill Development
Programme (Hunar 2) got successfully completed in the
month of December 2024 with Certificate distribution to
successful trainees. That the total cost incurred by the
Respondent No. 5 on the said Skill Development Programme

(Hunar 2) in 2024-25 has been Rs.6,16,930/- (Rupees Six

@
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Lakh Sixteen Thousand Nine Hundred and Thirty Only).
Photographs of the Skill Development Programme (Hunar 2)
organized by the Respondent No.5 along-with Newspaper

Reports are collectively annexed as Annexure: Q (Colly).
Monthly reports from May, 2024 to Dec, 2024 issued by the

Shanti Development Foundation w.r.t. Skill Development

Programme (Hunar 2) are collectively annexed as Annexure:

R (Colly).

Hastshilp Pradarshani: That a Hastshilp Pradarshani -

Exhibition was organized in the month of October 2024 under
Hunar Programme of RSETI- Bank of Baroda supported by
M/s Amrit Bottlers Private Limited. That the Exhibition was
organized with the objective of empowering Rural Artisans
through skill development, promoting cultural heritage and
support sustainable economic growth. That the total cost
component under CSR activity of Skill Development borne
by M/s Amrit Bottlers Private Limited was Rs 6,20,154/-(
Rupees Six Lakh Twenty Thousand One Hundred Fifty Four
only) for financial year 2024-25. Photographs and newspaper
reports w.r.t to the Hastshilp Pradarshani, 2024 organized by

the Respondent No.5 are collectively annexed as Annexure:

S (Colly).

Solid Waste Management: That a comprehensive Waste

Management Drive, was conducted at Primary School, Pure
Hussain Khan, Masaudha Block, Ayodhya on 18.12.2024 in
collaboration with local community members. That the
objective was to educate students and community members
about the significance of proper waste management,

segregation of waste at the source to facilitate recycling,

®



(e)

941

sustainable practices for managing solid and liquid waste and
to create a cleaner, healthier environment in both the school
and surrounding community. That the activities conducted
included Educational Session on Waste Segregation, Solid
Waste Collection and Sorting, Liquid Waste Disposal
Education, Composting and Demonstration, Clean-up
Campaign and Recycling and Reuse Workshop. Photographs
of the Waste Management Drive at Primary School, Pure
Hussain Khan, Masaudha Block, Ayodhya on 18.12.2024 by

the Respondent No.5 are collectively annexed as Annexure:

T (Colly).

Rain_Water Harvesting: That the Block Development
Officer, Masaudha, Ayodhya, vide letter dated 09.05.2024

and 19.06.2024, granted permission for installation of

Recharge shaft in 08 ponds of Gram Panchayats namely
Kalyan Tara Pond Sathri, Bahuria Pond Madhupur, Raja ka
Pond Sathri, Miyan ka Talab Daulatpur,Kukuwa Pond
Gohria, Chidvi Pond Sidhir, Badka Pond Manapur,
Nayantara Pond Biroli and Swatantra Senani Sewa Devi
Rajya Amrit Sarowar Sariyawan. That, thereafter, the
Respondent No. 5 has placed the Purchase order dated
17.08.2024 for Construction of Recharge Shaft in the Pond
and Testing of Recharge Pit. Copy of the Letters dated
09.05.2024, 19.06.2024 & 27.06.2024 sent by the Block
Development Officer, Masaudha, Ayodhya along-with their
respective English Translated Copy are collectively annexed
as Annexure: U (Colly). Copy of the Purchase Order dated
17.08.2024 amounting Rs.33,98,400/- is annexed as

Annexure: V.
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Plantation in Community Area: That the details of the

plantation done by the Respondent No.5 in nearby areas are
enumerated in Para No.9 of this present Compliance Report.
That the contents of the Para No.9 of this present Compliance
Report are hereby reiterated and the same are not repeated

herein for the sake of brevity.

Donations: That apart from the above, the Respondent No.5
has also donated an amount of Rs.17,52,600/- (Rupees
Seventeen Lakh Fifty-Two Thousand and Six Hundred only)
during the financial year 2024-25 to various social services
trust, association etc. That the details of the above-mentioned

donations are as under:

S.No. Date Trust /Association Name Amount

1. | 05.04.2024 | Bhakat Prahlad Sewa Amiti Rs.51,000/-

2 06.06.2024 | Cricket Association, Lucknow Rs.5,00,000/-

3. 16.07.2024 | Kailash Kher Foundation Rs.3,00,000/-

4 16.08.2024 | Uttar Pradesh Udyog Vypaar | Rs.21,000/-

Pratinidhi Mandal

5. | 05.09.2024 | Kali Bari Temple Trust Rs.3,00,000/-

6. 10.09.2024 | Danik Jagran - INEXT Rs.2,00,600/-

7. 11.09.2024 | Ayodhya Football Association | Rs.1,00,000/-

8. 06.11.2024 | Bharat Kund Mahotsav Rs.80,000/-

9, 30.12.2024 | Gurdasmaan Rs.5,00,000/-
Total | Rs.17,52,600/-

Copies of the Payment Receipts pertaining to the donations
made by the Respondent No.5 during financial year 2024-25

are collectively annexed as Annexure: W (Colly).

That the aforesaid facts shows that the Respondent No.5 has
complied the directions issued by this Hon’ble Tribunal vide
its Judgment dated 22.12.2023 as well as Order dated
17.12.2024.

D
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENC N gW DELHI

ANo.
(A:\gmal Apphcanon o °f ({;2)

L
»
{
IN THE MATTER OF:
Durga Prasad Yadav & Ors. «eeeo Applicant
84 0 . Versus
I T 'State"'of‘%mar Pradesh & Ors. ..... Respondents
;" fee o AFFIDAVIT -
::; ) read], dﬁayuﬂ“‘!)as Vaswani aged about 60 years S/0 Sh. Khattu Mal Vaswam

o s W'Yrﬁrxg as,Head - Administration with M/s Amrit Bottlers Pvt. Ltd. having its

A Randfacturing Unit st Chandpur Harbans, Allahabad Road, PO. -

7 ) ,‘: o myrvrds s of
: ?\ ¢ *]Sahhasémar District — Ayodhya, Faizabad, U.P. — 224 133 (the Respondent

e

No.S herein) do hereby solemnly affirm state as under:-

1. Thatlam working as Head - Administration with M/s Amurit Bottlers Pvt.
Ltd. (the Respondent No.5 herein) and 1 am well conversant with the facts
of the case, as such | am competent to swear this affidavit. ..

2. That the accompanying Compliance Report has been drafied by my
Counsel under my instruction and the content of the same have not been
repeated herein for the sake of brevity and the same may kindly be read as
part and parcel of the present Affidavit. o

3. That I have read and understood the content of the accompanying
Compliance Report and present Affidavit and the same are true and

correct to my knowledge and nothing material has been concealed there

from. (
e @—)’@Wﬁ

DEPONENT
VERIFICATION: -
Veriﬁe(_i at  Ayodhya on this day of 29.01. 2025 that the contents of the
above affidavit are true and correct to the best of my knowledge and belief. No
paxt of it ‘{false d nothing material has been concealed therefore.

‘?

e xp\a}ve@m}"’b

aoathHence verified o

vhe Deponent St 1 —% ALY
‘dentified by Sti ,_.;:——_—:—~J§——““‘ ('\( <O WM A o
Presentad this m\\UF P LYW 4
Ratore me I the oath office Faizabad «f\‘” DEPONENT
d ove
1. e contents afe fea &h&or\’s . L)’( ''''''
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
M:A No. 13FH202u IN
(Original Application No. 584 of 2022)

IN THE MATTER OF: : .
Durga Prasad Yadav & Ors. «sees Applicant
Versus
State of Uttar Pradesh & Ors. ..... Respondents

KNOW ALL to whom these present shall come that 1, Arjun Das Vaswani aged about 60 years Slo Sh.
Khattu Mal Vaswani working as Head - Administration with M/s Amrit Bottlers Pvt. Ltd. (tae
Respondent No.5 herein) having its manufacturing Unit at: Chandpur Harbans, Allahabad Road, P.0.
— Dabhasemar, District - Ayodhya, Faizabad, U.P. - 224 133 do hereby appoint: -

ANUBHAYV ANAND ARON, ABHINAV ANAND (Advocates)
A-901, Apex Golf Avenue, Sector-1, Greater Noida West, U.P. -.201 306
Mob: 9811764256; 9582416270; E-mail: abhinav.legal@gmail.com

(Hereinafter called the Advocate) to be my/our Advocate in the above noted case authorize him:-

IN WITNESS WHEREOF I/'we do hereunto set my/our hand to these presents the contel

To act, appear and plead in the above noted case in this court or in any other Court in which the
same may be tried or heard and also in the appellate Court including the High Court subject to
payment of fees separately for each Court by me/us. A
To sign, file, verify and present pleadings, appeals crossobjections or petitions for execution
review, revision, withdraw, compromise or other petitions or affidavits or other documents as may
be deemed necessary or proper for the prosecution of the said case in all its stages subjec: to
payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of the opposite party.

To withdraw or compromise the said case or submit o arbitration any differences or disputes that .
may arise touching or in any manner relating to the said case.

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do 5o and sign, the
power of attomey on our behalf. :

And I/We the undersigned do hereby agree to ratify and confirm ali acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And /We undertake that /We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And /We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate, which he shall receive and retain for himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/fus to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court. I /We hereby agree that once the fees are paid, IY'We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by me/us.

have been understood by me/us on this  day of 2025. S

Accepted subject to the terms of the

ANUBXHV ANAND ARON & AB ANAND @ fe

(Advocates) Client

(D/1848/2003) (D1762/2007) -
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Compliance report Of M. A No. 137/2024 in O.A. NO 584/2022 filed by Amrit Bot

Kaushal Sharma <kaushal90.legal@gmail.com> 4:12PM (0 mint

to csup, rofaizabad@uppcb.com, dmayo.up

Sir/Madam
kindly find atteched herein pdf copy of compliance Report filed by Respondent no. 5 i'e Amrit Bottlers Pvt. Ltd. Titled As Durga Prasad Yz

Regards

Kaushal Sharma
C/O Abhinav Anand
Advocate

n PART 2 Durga Prasad Yadav & Ors.pdf

2 Attachments « Scanned by Gmail
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